
Central A^ninisfr^ive Tribunal Lucknow Bench Lucknow

C.C. P. No. 87/2004 In O.A. No. 555/97 
TliiSj the 3“* day o f September, 2008

Hon’ble Mr. M. Kanthaiab, M «nber (J)
Hon’hie Dr. A  K. Mishra, Member (A )

A  C. Asthana, aged about 55 years, son o f late Shri R.D. Asthana, resident o f A-119,
R^^ipuram, Avas Vikas Colony, Lucknow.

Applicant.
By Advocate Sri IH . Farooqui.

Versus
1. Sri R. K. Gupta Divisional railway Man^^ger N.R. Railw^, Lucknow.
2. Smt. Renu Shanna, Senior Divisional OfBcer, Northern Railway, Ha2xatganj,

Lucknow.
3. Sri Shailendra Kum ar. Senior E.D.P. Manage*, Northern Railwi^, Hazratganj,

Lucknow.

Respondents,

By Advocate Sri Praveen Kum^ fcs* Sri Anil Srivastava

Order (Oral)

By Hon’ble Mr. M. Kanthaiah. Maaber (A )

Heard both sides.

2. Against the orders of this Tribunal, the respondents have filed writ Petition but the

same was dismissed on 6.12.2006. It is also the case o f the respondents that in punsuance

o f the or^rs of the Tribunal, the authorities have complied the same vide «*der dated
ex.’- f f

27.12.2006 (Annexure A ) and also filed the same along with the ccsnpliance report. *\j-

same has been supplied to the ^plicant. When the respondents have complied with the 

ordere o f the Tribunal, there is no act o f contempt on the part o f the respondents and i f  

the ^ lic a n t still feels aggrieved, he is at libaty to move fresh 0 .A  and with these 

observations, the C.C.P is dismis^d Notices are dischaiged.

Menfber ^  Membw7j) ^
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